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applicant and Sri N.R.Déveraj. standing counsel for
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(Order per Hen'ble Shri R.Rangarajan, Member (A)
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Heard Sri Durga Rae for Sri P.B.Vijay Kumar,.Founsel for
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with the folleowing obs

It is stated that the

connectioen.

ings Ne.CE/9102/82 dt|

3.

T

“ment en 21 Jul

Article=1 : That

i
| |
b
i
h

I

CE

the

!

|
f

I

1

the said Shri B.Ramu Naidu. Rigger

(skilled) of Nava

submitted & false/ferced scheduied tribe community
the time of recriitment to the post of

urer ‘anwu ST L e - e

onskiiieattad

Scheduled Tribe,

Article=2 : That

false infcrmatién at Si.No. 9 (b) of the attestation fo
to claim that be belengs te Scheduled
of some cther

dated 01 Nov 76

Tribe, whereas the individual is originally

caste,

7.

against the said
Naval Amamemtﬁt
framed ag inst
Major/BRN dt,17

This CA is

'By erder dt.20-1-95 the impugned order dt.4-2-94 of,re

17 against a vatancy reserved for

i 1
ed and the Resé?ndent No.,2 set aside the
servations - |

The preceedings/report!are cancelled without
prejudice te further action beihg taken/to %e taken

im vide
Dec 90,

dg-nave

4-2-04, .

1 Armament Depot, Visakhapatnam had

PR

the said Shri ?.Ramu Naidu while seekilg
!

employment &s Unskilled Labcurer in Naval Armament Depet,

Visakhapatnam during the year 1@77 had furnished the

I
I

i

h |

Shri B.Ramu:Néidu, Gun Repair Labourer,
Depot, ViSakhépatnam on the charges
Charge Memorandum VAE/1111/C

is being inditiated in

i

j
enquiry

I

L
filed for set ;ng aside the

1- )

the respondents,

andum of charééésheet beariﬁg Ne.VAE1111/C/Major,

re;ﬁ te the 0a)l'for the folﬁewing charges i-

enquiry

this

impugned preoceed-

spondent

3.



I

e "':" .

|- 3 -

‘ :i, | .
No.2 was suspended. it is alleged in?the appliceﬁiqn that the
Disciplinary Autho:ityreither to pass Qn erder on ?he basis of

] oY
evidence contained in the enquiry file'anq)if he felt that the

enquiry suffered frem! some’ defects, which are te be rectified, &awwz?_

i

: ]
remit the same for further enquiry. 'Beliance haslbeen placed by
i I 1 !
the applicafit en the ruling of the STpreme Court in the case |lof
: : [ | |
K.R.Dev Vs, Collecter)| Central Excise,reported in|AIR 1971 SG 1447,
: | | :

4, The applicant submits that th1$|OA is covergd by the direce

!

tion given in OA 1134/94 (L.Arjun Rao!ﬁs. General Fanager, Naval

ArmamentDepeot, Visakhﬁ;atnam-l & 2 otéLrs) decide@ on 27=1-9%ion the
) Y

file of this Bench. The respendents iP their reply at para-4|| submitg

r

that they will be happy if similar difrectioen is given in this OA

se was afven in_OA 1134/94 and the OH is disposed| of accordingly.

l

. | '
5. 'The learned cognsel fo{ the apglicant submits that he has ne
l ' :

objection &g if erder|similar te OA M134/94 is péssqd in thils Oa,
] .

f J

In view of the above ! submission, we %ee?.it apprepriste to pass

: \ |

| i

directions similar to|OA 1134/94 andydirect as fqllows 1=

| | | ‘
The impucned’:rder dt, 4~ 2-04'(Annexure-1!to OA)

pa=sed by Respo dent No.2 is set aside, Tbe compe~

tent authority s directed to'take further ||steps

in cenfirmity whth provisionsiof Rule=15 of CCS(CCa)

Rules on the Enquiry Report aJd in case i# £¢nﬂlﬁuma

that it {is necesscry to :gcord {further evidence te

. Ol

issue such a Qi;ection,thall '‘remit the case to the

Enquiry Officel with such spedefic directicn.

6. MNe order as toicosts. h
7 b | T -
/ e | j\/\,o_-] L
B.S+J&I PARAMESHWAR) ! (R. RANGARAJ AN}
—ﬂ”’f?;j Membe?,(J) ' ;‘ ' Member (A) ’/,/’Jl’/
LA i (} -
P 0o

¥

Dated: 21st Octebér, 1997, [
avl/ Dittated in Open Court.

f




OA,80/95‘

'3, The Flag Officle
B Vastnrmn Navaﬂ

. 49 One COpy to Mrl..

' "5. One copny to “ﬁ‘

1. -The General Ma
.Visakhz:*tpatnarn.‘l

2. The_chiéf staff
‘PoorVanauvana

6. -One cony to D.R (3}, cat., Hy?
I
|

l ] ,‘ ‘~ : ’ . " - . . ]..
Ager, NavalﬂArﬁament Dépdt,

n

OFflccr (P & J}, Mukhyalaya,

Waman, Nausana %as Visakhamatnam.

r. Commandlnqmin-Chlef Headquarters,
Command, Visak?apatnam,‘-

N.R. DevaraJ,JSr.CGSC., Adzocate, CAT

%,:,One duplicate[dopy.r
-
: - N . |
> | |
| |
; 1 |
| |
| —
I S
- 1
. |
- |
;_ A f i
1 sl
. o
| .
| B .
| T
R
I - |
| "]
| |

P. B. Vljaya Kﬁmar, Advocatv, CAT., Hy

r

r
. 7 Hyd. -
E
o
4
-
;.




v

TYPED BY
CCMPRED 3Y

CHECKED 8Y
APDROVED BY

M SLITIE S I BRI e

- 1 ENLL TivduUuuivny
HYDERA 33D

THZ HUL 3LE sHaT RORANGARAJAN + M(A)

THE HON'BL = 3HRI B.5.J41 PRRRMESHUAR M
M (3)

Dated: ‘1{ - (b,qu;;\

ORDZR /8506 Mo

and Interinm Directions

A11 Wad

-

Disposed of with Directions V///’.
Dismisghd

Dismigsgd ag withdraun

Dismissad for Default

Ordgred/Re jected

Nolorder as to costs,

Y_KR II Court

| e seiarrs whw t

Contpal Ldminis®®vs Teibunal %
R [DESEATCH

BIANOV 997 i

# ettt

e e

HWRI\AE?;;WR‘””“"‘PW wre /






